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FIR No0.106/2012
u/s 186/302/353/307/34 IPC & 25/27 Arms Act
PS: Kamla Market
State Vs. Ashish
12.05.2020
Present: Sh. Ateeq Ahmad, L.d. Addl. PP for the State.

Sh. M.A. Qureshi, L.d. Counsel for applicant/accused.

On the request of Id. Counsel for applicant/accused, bail
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(SATISH KUMAR)
ASJ-2(CENTRAL),
- TIS HAZARI COURTS, DELHI.
B 12052020

lication be put up for arguments on 16.05.2020.
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FIR No.182/2017
u/s 392/397/34 1PC
PS: Gulabi Bagh
State Vs, Govind

12.05.2020
Present: Sh. Ateeq Ahmad, Ld. Addl. PP for the State.
Sh. S.N. Shukla, Ld. Legal Aid Counsel for
applicant/accused.
Report has not been received.
Let, the report be called from the concerned SHO for
- 15.05.2020.

(SATISH KUMAR)
| ASJ-2(CENTRAL),
TIS HAZARI COURTS, DELHI,

- -
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FIR No.149/2017

u/s 392/394/397/120B/302/411/34 1PC
PS: Sarai Rohilla

State Vs. Saubhagya @ Rahul @ Judi

12.05.2020

Present: Sh. Ateeq Ahmad, Ld. Addl. PP for the State.
Sh. S.K. Tiwari, Ld. Counsel for applicant/accused.
It is submitted by ld. Counsel for applicant/accused that

applicant/accused is suffering from ailment. Heard.

Let, reply/Report be called from the Jail Superintendent for

Y

(SATISH KUMAR)
ASJ- 2(CENTRAL),

.2020 in respect of the ailment of the accused.
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FIR No.29/2020
u/s 336/387 TPC
PS: Jama Masjid
State Vs. Shehzada Khalid

- 12.05.2020

Present: Sh. Ateeq Ahmad, L.d. Addl. PP for the State.
Sh. Hemant Chaudhary, L.d. Counsel for applicant/accused.
On the request of 1d. Counsel for applicant/accused, bail

dismissed as withdrawn.

(SATISH KUMAR)
L ASJ-2(CENTRAL),
“TIS HAZARI COURTS, DELHI.

~12.05.2020
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FIR No0.317/2017

u/s 307/452 1PC

PS: Pahar Ganj
State Vs. Manish Kumar

12.05.2020

Present: Sh. Ateeq Ahmad, Ld. Addl. PP for the State.
Sh. Pulkit Jain, Ld. Counsel for applicant/accused.
Reply of the bail application filed.
It is submitted by Id. Counsel for applicant/accused that

~ (SATISH KUMAR)
__ ASJ-2(CENTRAL),
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FIR No.5972018

us 36330234 1PC

PS: Burari
State Vs. Arvind Kumar

12.05.2020
Present: Sh. Ateeq Ahmad. Ld. Addl. PP for the State.

Sh. SN. Shukla, Ld. Legal Aid Counsel for
applicant/accused.

It s submitted by Id. Legal Aid Counsel for
. applicant/accused that wife of applicantaccused is suffering from serious

L —

(SATISH KUMAR)
ASJ-2(CENTRAL),
\ HAZARI COURTS, DELHI.
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FIR No.3272019

u/s 399/402 TPC & 25/54'59 Arms Act
PS: Crime Branch
State Vs. Aas Mohd.

12.05.2020
Present: Sh. Ateeq Ahmad, Ld. Addl. PP for the State.
Sh. Ravi Bhardwaj, Ld. Counsel for applicant accused.
Arguments on the bail application heard through Video
Conferencing.

It is submitted by Id. Counsel for applicant accused that
father of applicant/accused is suffering from serious ailment. Heard
In view of the submissions, let, verification report in respect
nt of the father of accused be called from SHO concerned for

(SATISH KUMAR)
| ASJ-Z(CENTRAL).
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FIR No.81/2016

u/s 392/397/34 1PC

PS: Gulabi Bagh

State Vs. Gurmukh Singh @ Laddi

12.05.2020

Sh. Ateeq Ahmad, Ld. Addl. PP for the State.
sl Skt S:N.  Shukla, Ld. Legal Aid Counsel for

(SATISH KUMAR)
- _VA‘SJ Z(CENTRAL),
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FIR No.339/2018

u/s 365/392/364A/ 120B/411/34 1pC
PS: Nabi Karim

State Vs, Rajeev Jain @ Anurag

12.05.2020

Present; Sh. Ateeq Ahmad, 1,d. Addl. PP for the State,

Ms. Afshan, I.d. Counsel for applicant/accused.

Heard.

In view of the submissions made by Id. Counsel for
applicant/accused, the present application does not fal] in category of urgent
hearing. It is further submitted by Id. Counsel for applicant/accused that the
condition of the father of the applicant/accused is very bad and he is taking
treatment from THBAS and there is no member in his family to look after him
and on this ground she made request for interim bail. Heard.

Let, the treatment report of father of the accused Pradeep
Jain be called from the IHBAS through SHO ps Nabi Karim for 16.05.2020.

Ld. Counsel for applicant/accused also submitted that
licant/accused is also suffering from ailments. Heard,

Let, the report be called from the Jai] Superintendent for

Scanned with CamScanner



FIR No. 32/2019
u/s 302/323/341/34 1PC & 25/54/59 Arms Act
PS: Prasad Nagar
State Vs. Vikram Singh @ Vicky
12.05.2020
Present: Sh. Ateeq Ahmad, Ld. Addl. PP for the State.

Sh. Vaneet Jain, Ld. Counsel for applicant/accused.
Heard.

It is submitted by Id. Counsel for applicant/accused that

parents of applicant/accused are suffering from ailment. Heard.

In view of the submissions, le

Uverification report in respect
- of the ailment of the parents of accused be

called from SHO concerned for

V

(SATISH KUMAR)
: "Z(CENTRAL)»
AEARI COURTS, DELpy,
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FIR No.127/2019
u/s 420/467/468/471/120B 1PC

PS:EOW
State Vs. Ram Ashish s/o0. Nikooch

~ Present: Sh. Ateeq Ahmad, Ld. Addl. PP for the State.

Sh. Ashish Laroia, Ld. Counsel for applicant/accused.
- Heard.
 called from SHO/IO for 18.05.2020.

(SATISH KUMAR)
- ASJ-2(CENTRAL),
'TIS HAZARI COURTS, DELH].

- 12.05.2020
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FIR No.231/2016

u/s 302/201/34 TPC
PS: Kashmere Gate
State Vs. Sunita Singh

12.05.2020
Sh. Ateeq Ahmad, Ld. Addl. PP for the State.
Sh. D.B. Yadav, Ld. Counsel for applicant/accused.

On the request of ld. Counsel for applicant/accused, bail

Present:

application is dismissed as withdrawn.

V

(SATISH KUMAR)
~ ASJ-2(CENTRAL),
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FIR No0.415/2015
u/s 365/395/397/120B/412 1PC r/w 25 Arms Act
PS: Kotwali
State Vs. Chander Pal
12.05.2020
Present:

Sh. Ateeq Ahmad, Ld. Addl. PP for the State.

Sh. Sunil Chaudhary, 1.d. Counsel for applicanvaccused.
Reply of the bail application filed.

It is submitted by 1d. Counsel for applicanvaccused that
- mother of applicant/accused is not feeling well. Heard.

- Let, report be called from (he

concerned SHO for

L

(SATISH KUMAR)

A ASJ-2(CENTRAL),
- TIS HAZARI COURTS, DEY jy.

12.05.2020
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FIR No.5/2014

u/s 20 NDPS Act

PS: Special Cell

State Vs. Kurban @ Mohd. Qurban

12.05.2020
Present: Sh. Ateeq Ahmad, 1.d. Addl. pp for the State.
Sh.  Suraj  Prakash Sharma, Ld.  Counsel for

- applicant/accused,
R Heard.

In view of the submissions, let, report be called from ps

JPS Branch, [odhi Colony, New Delhi, for 16.05.2020.

04/

(SATISH KUMAR)
ASJ-2(CENTRAL),
TIS HAZARI COURTS, DEL i1,
12.05.2020
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FIR No.182/2017

ws 395/397/412/1208 1PC r/w 25/27 Arms Act.
PS: Kamla Market

State Vs, Arsalan Ali s/0. Mehfooz Ali

12.05.2020
Sh. Ateeq Ahmad, Ld. Addl. PP for the State.

Present:
Sh. Bharat Dubey, Ld. Counsel for applicant/accused.

Reply to the bail application filed.

Heard.
It is submitted by Id. Counsel for applicant/accused that

accused is suffering from ear problem and make request that interim bail may

Kindly be granted to get the treatment of the applicant/accused. Heard.
In view of the submissions, let report be called in respect of

the ear problem of applicant/accused from Jail Superintendent No.4 for

15.05.2020.
It is further submitted by Id. Counsel for applicant/accused

that co-accused Akshay Kumar has been released by the Jail Superintendent on

~ Interim bail of 45 days. Heard.
. T Let, the report whether Co-accused Akshay Kumar has been

(SATISH KUMAR
ASJ-2(CENTRAL),
\RI
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FIR N0.22/2020
u/s 326/308/307 1PC
PS: Chandni Mahal
State Vs. Amaan

2.05.2020

resent: Sh. Ateeq Ahmad, Ld. Addl. PP for the State.

Sh. Sandeep Yadav, Ld. Counsel for applicant/accused.
Heard.

This is the 3" bail application u/s 439 Cr.p.C.
Notice be issued to the SHO/IO to file reply for 15.05.2020.

fhi

(SATISH KUMAR)
. ASJ-2(CENTRAL),
~ TIS HAZARI COURTS, DELHI.
- 12.05.2020
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FIR No0.166/2019
u/s 323/376/363/366/506/34 IPC & u/s 6 POCSO Act

PS: Civil Line
State Vs. Harsh Dedh @ Yagdutt Sharma s/o Manoj Sharma

12.05.2020

Present: Sh. Ateeq Ahmad, Ld. Addl. PP for the State.

Sh. Piyush Jain, Ld. Counsel for applicant/accused.
Heard.

It is submitted by Id. Counsel for applicantaccused that the
concerned court is on duty on 14.05.2020 as per duty roaster.

On the request of ld. Counsel for applicantaccused, bail
ation is adjourned for 14.05.2020.
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(SATISH KUMAR)
~ ASJ-2(CENTRAL),
S HAZARI COURTS, DELHI.
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FIR No.76/2017

u/s 452/307/506/34 TPC

PS: Gulabi Bagh

State Vs. Suraj s/o. Late Mahavir Singh

12.05.2020

Present: Sh. Ateeq Ahmad, Ld. Addl. PP for the State.
Sh. Ramesh Kumar, Ld. Counsel for applicant/accused.

On the request of 1d. Counsel for applicant/accused, bail
application be put up for arguments on 16.05.2020.

Notice be issued to the 1.0./SHO for filing of reply for

e

(SATISH KUMAR)
- ASJ-2(CENTRAL),
‘ e TIS HAZARI COURTS, DELHI.
12

.05.2020
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FIR No.170/2019

u/s 307 IPC

PS: Lahori Gate

State Vs. Zuhaid Ahmed

12.05.2020

Present: Sh. Ateeq Ahmad, Ld.Addl. PP for the State.

Mohd. Naushad Ansari, proxy counsel for Counsel for
applicant/accused for Sh. Salim, Advocate.

On the request of 1d. proxy Counsel for applicant/accused,

~ bail application be put up for arguments on 13.05.2020 through Video

L

(SATISH KUMAR)
ASJ-2(CENTRAL),

TIS HAZARI COURTS, DELHI.

12.05.2020
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IR N0.327/2019

u/s 21/29 of NDPS Act
PS: Crime Branch
State Vs. Inder Singh

12.05.2020
Present: Sh. Ateeq Ahmad, Ld. Addl. PP for the State.

None for applicant/accused.

Since no one has appeared on behalf of applicant/accused
since morning despite repeated calls and no one was also
appeared on behalf of applicant/accused on last date of
hearing. Therefore, it appears that applicant/accused is no

more interested to pursue the present bail application,

L

(SATISH KUMAR)
ASJ-2(CENTRAL),
IS HAZARI COURTS, DEI 1.

Hence, same is dismissed.

Scanned with CamScanner



FIR No.122/2019

u/s 20/25/29 NDPS Act
PS:Crime Branch

State Vs. Suman Kumar

12.05.2020

Present: Sh. Ateeq Ahmad, Ld. Addl. PP for the State.
None for applicant/accused.
The report in respect of the medical treatment provided to

the inmates has been sent by the Jail Superintendent. Be

Application is stands disposed off

| AN

, (SATISH KUMAR)
. ASJ-Z(CENTRAL)
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FIR No.361/2019
- u/s 392/411/120B/34 1PC
PS: Kotwali
State Vs. Vishal @ Mukul s/o Kamal
12.05.2020
Present:

Sh. Ateeq Ahmad, Ld. Addl. PP for the State.
Sh. Rajesh Kumar, Ld. Counsel for applicant/accused.

Inadvertently, the date has been fixed for 12.05.2020 but the
perusal of the order dtd. 22.04.2020 reveals that the interim bail of 45 days has
already been granted to the applicant/accused.

S Interim order to continue.

-
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FIR No.303/2018

u/s 21/25/61/85 NDPS Act

PS: Crime Branch Delhi

State Vs. Pradeep @ Deepak @ Bhatta

12.05.2020
Present: Sh. Ateeq Ahmad, Ld. Addl. PP for the State.
Sh. RK. Giri and Sh. UK. Giri, Ld. Counsel for
applicant/accused,
Report not received from Crime Branch (Narcotic Cell),
5 .‘__‘_’-_-{_ Report be called from concerned PS for 13.05.2020.

- (SATISH KUMAR)
N :A&J-Z(;CENTRAL),
I'lS H; ARI COURTS, DELHI.
12.05.2020
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>,
s FIR No0.20/2015
u/s 302/396/412/34 1PC
PS: Kamla Nagar
State Vs. Adil @ Shahzada
12.05.2020
Present: Sh. Ateeq Ahmad, Ld.Addl. PP for the State.

Sh. Asgar Khan, Ld. Counsel for applicant/accused.
Part arguments heard through Video Conferencing.

| On the request of 1d. Counsel for applicant/accused, bail
ation be put up for further arguments on 03.06.2020.

|

(SATISH KUMAR)
ASJ-2(CENTRAL),
TIS HAZARI COURTS, DEy 1.
12.05.2020
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